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BUSINESS OF THE HOUSE

The Minister of Communications
and Parlismentary Affailrs (Shri
Batya Narayan Sinha): With your
permission, Sir, 1 rise to announce
that Government Business in this
House for the week co 20th
Beptember, 1065, will consist of:—

(1) Consideration of any item of
Government Business carried

over from today's Order
Paper.

{2) Consideration and passing
of:—

The Indian Works of Defence

(Amendment) Bill, 1965.
The Judges (Inquiry) Bill, 1084.

The Goa, Daman and Diu (Ex-
tension of the Code of Civil
Procedure and the Arbitra-
tion Act) Bill, 1965, as passed
by Rajya Sabha.

The Press Counci] Bill, 1965, as
passed by Rajya Sabha.

The Industrial Disputes (Amend-
ment) Bill, 1985 as passed
by Rajya Sabha.

(3) Discussion on the Resolu-
tions seeking dissolution of
the Indian Coconut and In-
dian Oilseeds Committees.
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(4) Consideration and passing

of: —

The Registration of Births and
Deaths Bill, 1964, as passed
by Rajya Sabha.

The Employees State Insurance
(Amendment) Bill, 1885,

(5) Discussion on the statement
of the Minister of Petroleum
and Chemicals regarding
supply and production of
chemical fertilizers, laid on
the Table of the House on
the 27Tth August, 1965 on a
motion to be moved by Shri
P. Venkatasubbaiah and
others on Wednesday, the
22nd September gt 2.00 r.m.
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Shri Ranga (Chiltoor): Sir, I am
glad that on your initiative we have
begun to meet at 10 O'Clock and md-
journ at 4 O'Clock. I have had the
opportunity of talking to a few
friends in our House and find they
also feel the same way as | do. We
find these hours of working very con-
venient in every way., both in the
morning as well as in the afternoon.
We are sble to attend to our other
correspondence and other activities
also in the evening. Therefore, T would
like to suggest to you to consider it
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[Shri Ranga].
very seriously the advisability of con-
tinuing these hours for the next ses-
slon also,

Shri Hari Vishou Kamath
(Hoshangabad): Sir, thig is the
penultimate, the last but one, Friday
of this session and the last occasion
on which the Minister of Parliamen-
tary Affairs will make such a state-
ment. 1 crave your indulgence to
make g four-point submission.

Firstly, I am sorry that the House
has to reconclle itself to not having
a dlscussion on the demands of thosc
four Ministries which you assured us
would be taken up in this session. I
suppose that is the position and we
have to resign ourselves to that.

Secondly, last Friday, 1 made a re-
quest that the first Annual Report of
the Centra] Vigilance Commission
might be taken up during this session.
I do not think it has been incluaea in
the list.

Thirdly, last Friday or g little ear-
ller, you promised that you would en-
quire into the matter as to why 1
hag taken flve days or more for =a
<communication from the Central Jail,
New Delhi to reach the Lok Sabha
Secretariat.

Mr. Speaker:
examined,

1 am getting that

Shri Harl Vishinu Kamath; Last-
ly, 1ast Friday. if 1 remember aright,
the Parlinmentary Affairs Minisler
told the House that the session would
not be extended and that it will
come to g close next Friday, the
24th. May T request him 1o ensure,
in consultation with the Prime
Minister and his other colleagues.
that during the interregnum between
this session and the next during
the inter-scssion period, arrange-
ments will be made for the Prime
Minister ang his Government to
keep in touch with the Opposition
fo far as the war situation is concern-
ed, and to ensure that no decision
would be taken with regarg to an
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armistice or anything like that with-
out consulting the Opposition ‘on such
matters as, unfortunately, it happened
during the invasion of Kutch by
Fakistan?

Bhri 8. M. Banerjee (Kanpur): Sir,
first of al], 1 would like to submit to
you and the hon. Minister for Parlia-
mentary Affairs that after the threat
by China—they havé also given us an
ultimatum and so on—it hag become
absolutely necessary that we should
have a discussion on the foreign
affairs. One day may be fixed for
that. We are not going to discuss
the military strategy. We are pre-
pared to discuss only the political as-
pect of it and to see whether political
solution can be there.

Secondly, I feel that it is necesary
that the House should continue for at
least a week or, if necessary, for a
fortnight. Members—ay léast I say—
wil] not take the daily allowance if
it is a question of finance. But we
should remain here.

Thirdly, we are not going to have a
discussion on the prices immediately
because that will take more time,
About foodgrain prices, we were as-
sured that steps would be taken by
the Government to see thai some
hoarders and blackmarketeers do not
take advantage of the situation and
increase the prices. If the discussion is
not possih!e. may [ request you and
through you the Minister of Parlia-
mentary Affairs to ask some of his
colleagues o make a definite state-
ment as o what steps Government
contemplate to take to see that prices
do not rise.

Shri H. N. Mukerjee (Calcutta
Central). 1 do not normally interveng
on this occasion, but 1 am a little
puzzled that the House is going to rise
on the 24th September, adjourning
sing die. We are in a situation, as far
as our relations with Pakistan and
China are concerned. which is very
worrying and also. to a certain extent,
dangerous. We do not quite know
what is happening from day to day.
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The Security Counci] is meeting, con-
fabulating and taking Heaven knows
what decisions and all sorts of things.
I cannot imagine for the life of me
that we adjourn only because there are
some holidays; ho'idays woulg have
to be liquidated for the time being.
I do not quite understand how Gov-
ernmeny can advise sending Parlia-
meny away—packing it off so to speak
—at a time when everyday we are in
a mood of tension. | do not wish to
wcontinue attending mectings in Delhi
but at the same time | cannot imagine
myself in Assam or Gujarat or in the
distant corners of our country while
al] kinds of decisions are likely to be
taken in Delhi anq elsewhere It is,
therefore, very necessary that Govern.
ment apply their ming very seriously.
and the Prime Minister and not the
Minister of Parliamentary Affairs
comes before us, tells us about it and
#ives a very difinite decision.

Ehri Vidys Charan Shokla (Mahus-
emund). The Government have al-
ready announced ite decision to ad-

the House sine die on the 24th
September. | do not know, but they
know the reasons best as to whether
the continuation of sitting of this
House will be beneficial for the
couniry or not, Our views about this
matter are well known. But | would
like to make one request: even if the
House is adjourned on the 24th Sep-
tember, the intersession  period
should be very small. The meeling
of the House should be reconvened
very soon; rather than giving the
mermal period of 1j months be'ween
two sessions. i\ may be reconvencd
within 15 days or s0 in case
Government feels it necessary to ad-
journ the House on the 24th as an-
nounced earlier: if they de noy ad-
journ the House, then it is quite wel-
oo

Shri Nath Pai (Raipur)- Mr
Speaker, when the hon. Minister made
the announcement about the Govern-
ment's deecision regarding the conti-
nuation of this session last week the
situation was quite different from what
it is today. The ultimatum—that is
1889(Ai) LED—S5.
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the only word we can use in regard
to the latesty communication from the
People’s Republic of China—is a time.
bombed one which expires on Sunday
night ot 1.00 am. it has added &
new dimension tp the situation of
very grave import. | would, there-
fore, like you to consider very scrious.
ly and the Minister to convey, | think,
the sentiments of this House to the
Primg Minister. One factor which has
gone very long in bullding the morale
of the people is the unanimity of Par-
liament on this major issue. This
should be constantly available., I
want the session to continue not be-
cause 1 am worrieq that the Govern-
ment may take wrong decisions—that
thought sometimes does worry us—
but pasically we want to be available
here when these far reaching cvents
are taking place; when events preg-
nan¢ with al] kindg of potentialities
are taking p'ace every day, the par-
Liament should not go in recess. May
be on some days there may not be
any businest. But it iz all right if we
meet even for a day to hear what i#
happening so that the true consensus
of the nation is available here. It will
be the best guardign and guarantee
that right decisions are taken and
second’y, the right decisions gey the
full backing of the country. This is
the only way of ensuring this. I
woulq like you not to adfourn the
House as scheduled.
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Shri Bhagwat Jha Asad (Bhagal-
pur): 1 think that I have the almost
unanimous support of this H as
far az I have been able to gauge it for
the jast three or four davs, when 1 say
that we are definitely of opinion that
in these circumstances, the House
should bg allowed to continue. Whey,
I am saying this, 1 woulgq only put
before you one instance.

The hon. Prime Minister made a
statement yesterday. That was a
satement which was supported by the
entire country. But that statement
coupled with the statements of ¢he
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other Member here, and the support
that the hon, Prime Minister got for
his statement from all the Members of
this House, especially the Opposition
Parties got an entirely different
meaning, and its importance became
a thousang times more not merely
before this nation but before the
outside world.

It is said that Members have to go-
to their constituencies, [ would sub-
mit that some of ys always go to our
constituencies and then come back
generally. Of course, Members who
are directly affecteq in their consti-
tuencies are going. There are a'so
Members whom You are sending on
behnlf of Parliament tu th,. afflicted
areas just to show how we gtand by
their side in their time of distress,
and this will go on from week to week,
and it may continue for about fifteen
days. So, some Members are going to
their constituencies and other areas.
Tt is not necessary that all the ssven
hundred odd Members of Parliament
should be here. hut the wil] of the
nation as symbolised by this Parlia-
ment sitting here will always be a
powerful support, moral and other-
wise, 10 the personz who are in the
fighting areas and also in other parts
of the country, Therefore we feel
that it is nrcessary or rather impera-
tive that this Parliament should con-
tinue.

Then, I would like tv make one
other point ang that ig ip regard to the
subjects for discussion next week
which were announced by the hon.
Minister jusy a few minutes ago.

As you know, [ have been saying on
the last two occasions when the hon
Minister of Parliamentary Affairs an-
nouncey the business for the next
week. that this House should be given
the chance to discuss especial'y the
trap that ls being lald out from day
to day by Great Britain. When I say
this, | am aware that we are a mem-
ber of the Commonwealth. But T
would submit that the senior member
of the Commonwealth is trying every
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day to evolve a new trap to put us
fnto . . .

Mr. Speaker: The arguments need
not be gone into. Only the submis-
sions might be made.

Shri Bhagwat Jha Aszad:; All right,
1 do not want to advance any argu-
ments, But [ would merely submit
that the hon. Minister of Parliamen-
tary Affairs should give us 5 chance
to discuss the abso'utely hostile at-
titude of Great Britain and its way of
evolving a trap in th cname of the
Commonwealth Team to show its
partiality to Pakistan and against
India.

Shri Vidya Charan Shakla: T 'hink
the hon, Member means the United
Kingdom,

Shrl Bhagwat Jha Azad: Yes, et it
be the United Kingdom and noy Great
Britain. 71 have no objection to this
correction.

Shri Earni Singhji (Bikaner): |
wholeheartedly support my hon. friend
Shri Nath Pai and | request that Par-
liament should be allowed to continue
throughout the emergency as it exists
at the moment. T had exactly made
this very request two weeks ago, and
if there is any doubt in the mind of
the hon. Minister that there are no
precedents in regard to this. T would
only like to remind him that during
the Chinese invasion in 1962 many of
us from the Opposition met Prime
Minister Nehru and as a result of that
Parliament was extended for a week.
It it is a question of any additional
expenditure being involved, I am sure
the Members of this House would be
very happy to accept less by way of
remuneration during this period,

One thing is n fact, that the Gov-
ernment Is strong and we have com-
plete confidence in Government But I
am sure Government plus Parllament
can raise g much stronger voice. There-
fore I would suggest that Parliament
continue in session.

Shri D. C. Sharma (Gurdaspur): 1
should be pardoned for saying that
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under your very constructive leader-
ship, the proceedings of the House
have been a morale booster not only
for the Army but also for the Nation.
The way we have conducting
ourselves these days has been a very
good way and this has put heart into
the Natlon and has also given s great
fillip to the fighting power of our
Army.

Therefore. 1 think the value of Par-
liament should be realiscq in these
critical times. In normal times, Par-
liament can go into recess can go Into
sns interval. But I think in eritical
times, Parliament’s value in slepping
up production, firhting, everything,
should be taken into account, If that
is done. I am sure you will ggree with
me that Parliament ghould continue
to be in session as long as this fighting
continues.

An hon. Member: No

Shri D. C. Sharma; I have another
reason for saying so. This morning
we were told that China Is also com-
ing into the scene

Mr. Speaker: It has been argued
by s0 many members, Members who
want to adq their volce to that may
simply say so.

Shri D. C. Sharma: Now, that will
be a new angle, a new factor, in  this
very difflcult situation. I think jt will
make the situation more difficult.
Therefore, in the light of that, we
should continue to sit and not adjourn,

Shrl J B. Kripalanl (Amroha): 1If
I may, 1 would wuggest that we be
avallable in Delhi. We cannot moet
from day to day because that would
hamper the work of Government. The
work of Government must also go on.
At anv t'me you or the Government
think it proper or when you are appro-
sched by Opposition members In suffi-
clent numbers, you might call us and
we should be available here.

Also during this interval, from the
prorogation of this session and the
assembly of the next, we might forgo
our allowances
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Shrl Kapur Singh (Ludhiana): With
regard to the suggestion for continuas
tion of the secssion  which has been
made, I gm inclined to think that on
the matter of pure principle, it is just
as it should be. Parliament, if it Is in
ses on, is in a position always to lend
a great deal of moral  support, and
somelimes guidance also, tg Govern-
ment, But I recognise the other aspect
of the matter also, that we sometimes
might have a tendency to push about
the Government a bit too much and
thus hamper their day to day work
and decisions.

With regard to the third proposal
made, that if Parliament continues In
mession, members  might forge their
deily allowance, | respectfully submit
that there are members of this House—
I know them—who do not know from
where to provide for their daily
rations unles: they are given their
ullowance. This aspect of the matler
may also be kept in view in coming to
a decision on this peint.
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Mr. Speaker: Let us hear the com-
mis ioned officer who has just come
back from the border area.
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Bhri Edpur Singh: You should msk
him to wind up, We cannot bear tnis
ingult.
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werera At A8 & F At =g g Fam
Chri Kapur Singh: May 1 enfer in a
word of protest? [ must. I want lo
enter a word of protest, with your
pem s:on.

¥r. Speaker: No, no.

Bhrl Kapur Bingh: He has insulted
all of ns by suggesting that we should

do more serious work thar gifting
here... (Interruptions) .
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Mr. Speaker: Order, order.

Bhri Kapur Singh: We want an
auswer to this. Simply by wearing a
uniform is he entitled to say apything*

Shri Hari Vishnu Kamath: You
yoursell saig that Parliament does im-
poriant work: you said so the o her
day.

Shri Batya Narayan Sinha: About
the suggestion of my friend Mr.
Kamath about certain Minisiry's de-
mands.

Mr. Speaker: He has answered It
himself.

Shri Harl Vishno Kamath: 1 did not
answer it; I asked the question
whether the House should teconcile it-
self to this.

Mr. Speaker: It is my answer; it Ix
diMcult.

Skri Satya Marayan Sinha: 1 am
glad thet you sre reconclled at least
onece. I d'd not see any motlon about
the annual report being admitted: 1
have no inforrhation about it.

Bhrl Surendranath Dwivedy: Yes; it
is admitted.

Shri Satys Natayan Blnha: If |t
has been admitted, I do not think it
has been recommended by that com-
mittee from whose recommendationy I

generally select one motlon every
week,

I said ori the last occasion—1 repeat
It sgain—that the Government has no
Intention to discuss foreign afTairs, ..
(Interruptions.) Till this time when |
am speaking, there is no  intention.
Anylhing m ght happen, tomorrow or
the day after, You are  walking
through  centuries of aelay. We do
not know what might happen tomor-
row.  About thl- price conttol budi-
ness. so many Min'siries are concern-
ed

Shri 8 M. Banerjee:
about prices.

Shrl Satya Marayas Rinha:
in our discustion might be there.

Last week [ had amounced that
this session iy not likely to be extend-

Assurance

Hal?
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[Shri Satya Narayan Sinha)
ed. The question was asked whether
it is to be.., (Interruptions.) It is not
like that to be or not to be in Hamlei.
1 bhad announced the Government's
intention not to extend the session. To-
day al:o I had forestalled that ques-
tion (An Hon. Member: anticipate):
1 anticipated; 1 stand 1 stand cor-
rected. 1 consulted the Prime Minis-
ter also who happened to be here. I
will convey to him the feelings expres-
sed here in this House hoth for and
against.

Shri Hari Vishnu Kumath: The re-
cords should be seny to him.

Shri Satya Narayan: Slmha: Till
now the intention is not to extend
the session anymore. My friend Mr.
Kamath sugge:ied that if anything im-
purtant should hoppen, the Opposition
must bLe consulted. That will be done;
that goes without saying; there is no
doubt about it. On the last occasion
of the Chinese aggression, perhaps the
late Prime Minister had given a pro-
mise to the Houe and so far as [ can
remember, there was a special session,
not that the House was allowed to
continue, but a special session was cal-
led.  All these things will be placed
before the Prime  Minister and the
Government and whatever the decision
will be communicated.

Shri Hari Vishnu Kamath: But they
failed to do so in regard to the Kutch

affair.

Mr. Speaker: We take up next

busineas,

11.50 hrs,

CARDAMOM BILL—contd.

Mr. Speaker: We sall continue with
the Cardamom Bill now. One hour
and fifty minutes had been taken and
only ten minutes. remain. Shri M. L.
Jadhav may continue his speech.
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Shri M. L. Jadhav (Malcgaon):
Sir, whijle referring to the Cardamom
Bill I was suggesting that efforts
should be made to incrcase the pro-
duction of cardamom by giving ade-
quate financial assistance to the smal-
ler growers. They should also be
given enough fertilisers in time and
all possible technical assistance to
increase their vield should alsg be
Rgiven.

1 feel that the Board should try to
bring down the cost of cultivation so
that the poor growers can be helped
to have increased production. It is
necessary that our research machi-
nery should be gearde. Many =
time we find that there is g failure
of crops beacuse the crop is affected
by pests and insecticides also and a
good crop is likely to be lost for want
of proper research and rescarch s
not also made in time. It is very
necessary that a money crop like
cardamom shoulg be prescrved fiom
these pests and insecticides and efforts
should be mad: to have better re-
search to save this crop from these
pests and diseuscs

Then 1 feel that there should be
co-operalives for the smaj]] growers;
these co-operatives may help them to
have better pintation; they may also
help the small growers 1o compete
with the high plants and also with the
traders. I find many a time that the
traders and the big planters combine
and make huge profits at the cost of
the small grower 1 fee] that by
having co-operatives ang by pooling
the produce we may help the small
growers; these co-operatives may
provide better incentives and hetter
prices for the small producers,

Then | feel that these traders who
are middlemen are making good pro-
fits from this business. As far as pns_
sible, it is necessary {0 eliminate these
middlemen. These middlemen should
be eliminated ang the co-operatives
should take the'r place so that the
co-operatives can  play an important



